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Central Administrative Tribunal %/ :
Principal Bench, New Delhi, Ay

RA-66/96 in
h-2544 /94

New Delhi this the 30th day of May, 1996,

/

Hen'ble Sh, B,K, Singh, Member(A)

Sh., Jagdish Chander,

AC-10-1I{G)Rtd, ,

H,Ne,27-A, Shyam Nagar, «

Gali Ne,2, Delhi-110051. Review Applicant

(threugh Sh. Heri lal, sdvacate)

versus

1, Unien of India,
threugh its Secretary,
Ministry ef Heme Affairs,
Nerth Blsck,
New Delhi,

The Directsr of Intelligence Bureau,
Gevt. of India, L1,B, Ministry ef
Heme Affairs, Nerth Bleck,

New Delhi,

()
®

3. The CCA Pay & Acceunts Office,
L1,B, Ministry of Heme Affairs,
A.G,C,R, Building, New Delhi, Respendants

ORDER(ORAL) :
delivered by Hen'ble Sh. B,K. Singh, Membsr(A )

I have gene threugh the review applicatisn,and
heard the ld. cesunsel appearing en behaif’sf tﬁe |
review applicant,

The applicant served as a regular empi@yeeig;;§§
Intellizence Bureau enly for a perisd »f three;yeéré 

and eijht menths and fur ten years he was en deputatisn

The deductions under ths varieus heads WELE made- by

w




Intelligence Burzau ad renitisd te N.L.is Gelbi uhich

conbinued to bs the parent deparbtmsnt [i1ll he was absoebas

of the recerd

1 do naot find any errer apparsnt on Lhe

nor the applicant has cems outl uith @y new place of svidence

which can warrent reviey of the order alresady passed, The

basic guestion is that interest is payablae by I.8. enly if it is

sstablished that delay was on account of adminisirative lapss

n their part, #As already statsd in the erdsr, Gelhi Admo,

vas a necessary party and was npt impls=ded as = paBiy sincs

the delay in remittancss te l.3. of varlgus deduciiongfed
The 1.3, will be respensibls enly fer
the last 3 yzars and B menths, The sceps of

under prdar 47 Ruls 1 of PL, UWhasn therse jg

on e facs of the recerd nor is ;ij;@ any a2y and imporiant

,vw. :
pisvce of svidence and as suych té;yﬁhﬁe no mErit in this gpuvis

applicevisn end accerdingly the same is summarily rejucisd

under erder 47 Rule 4{1} of ths L,P.U.,
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